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IN THE NATIONAL GREEN TRIBUNAL AT NEW DELHI

ORIGINAL APPLICATION NO. 641 OF 2024

IN THE MATTER OF: -

NEWS ITEM TITLED "CHUNK OF INDIA'S FORESTS, MISSING,
AFTER 27-YEAR-DELAY TOFILE REPORTS ANALYSIS" APPEARING

IN THE HINDU DATED 28.04.2024.

SHORT AFFIDAVIT ON BEHALF OF RESPONDENT NO.
7/SECRETARY, DEPARTMENT OF ENVIRONMENT AND

FORESTS, CHANDIGARH.

I, Navneet Kumar Srivastava, IFS, Deputy Conservator of

~~—==Fgrests, Department of Forests and Wildlife, Chandigarh
v NOXN
AR

q stration/Respondent No. 7 (hereinafter referred to

~,
est Department’), do hereby solemnly affirm as under:-

)

/ That 1 am the Deputy Conservator of Forests,

o Department of Forests and Wildlife, Chandigarh
Administration and competent to file the present short

&/ affidavit. I am filing this affidavit in terms of the order

Deputy Conservator of Forest@f this Hon’ble Tribunal dated 31.07.2024 passed in

Forest Department

U.T. Chandigarh Original ApplicationNo. 641 of 2024 under Suo-moto
jurisdiction in view of a newspaper report published in

daily newspaper “The Hindu” dated under the title




“"Chunk of India’s forests, missing, after 27-year-delay

/ to file reports Analysis”.

(2) That the issue in the present case relates to the delay
in filing of reports by the State Expert Committees
(SEC) regarding the status of unclassed forests in the
country.That this Hon’ble Tribunal had issued notice
vide order dated 31.07.2024 directing the respondents

to file their response with regards to the same.

(3) That the Hon'ble Supreme Court of India vide
judgement dated 12.12.1996 in the case titled as “IN

RE: T.N. GODAVARMAN THIRUMULPAD vs. UNION

V_;f‘,’hat the State Government(s) to constitute an Expert

A\
Eq\mmittee within one month. It is pertinent to mention
/

that a committee in pursuance of the aforesaid

. %/
N '“,’*;:y///judgement was constituted vide Order dated

14.01.1997.

Deputy Co £ervator of Forests

3 t . ; . . .
FO{CéthDﬁg?grtal;;fn (4) That said Expert Committee was constituted to identify
U.T.Cha

areas which are “forests” irrespective of whether they
are notified, recognized or classified under any law, and

irrespective of the ownership of the land of such

forests, which were earlier forests but stand degraded,




(5)

denuded or cleared; and identify areas covered by
plantation trees belonging to the Government and
those belonging to private persons. The Committee
held its meetings and has submitted its Report dated
18.02.1997. The report clearly depicts statistics
regarding the Forest in the city of Chandigarh.

A true copy of the Affidavit filed in the Hon’ble Supreme
Court of India dated 22.02.1997 is annexed herewith as

"ANNEXURE R-1".

That in compliance with the Hon'ble Supreme Court of
India order dated 19.02.2024 titled as Ashok Kumar

Sharma, Indian Forest Service(retired) and others Vs.

"—\\\\ Union of India .and Another, another “Expert

Forest Department

U.7. Chandigarh

€2\ a
‘J'"SCommittee” vide Order dated 11.10.2024 was formed

/ .

W

Deputy Conserva

ader Rules 16 (1) of Van (Sanrakshan Evam

sé’mvardhan) Rules, 2023, by the Advisor to the

* //
///Administrator, U.T. Chandigarh for the purpose of

explanation of the expression “Government Record” in

sub-section 1 of section 1A of the Van (Sanrakhan

tor of Forests

Evam Samvardhan) Adhiniyam, 1980 [earlier known as
Forest (Conservation) Amendment Act, 2023].
A true copy of the Order dated 11.10.2024 is annexed

herewith as "ANNEXURE R-2".




(6) That the present affidavit is being filed as a preliminary

short reply on behalf of the answering respondent. The

answering respondent humbly prays that they may be

allowed to reserve the right to file a detailed reply if

required.

VERIFICATION:

=

Beputy Consrrator af Forestd

Forest Dep-

I, Navneet Kumar Srivastava, IFS, the deponthTa%B\')'é ‘hamed

do hereby verify and declare that the facts stated in the above

paras are true to my knowledge.

Verified at

JALIP KUMAR \ 4

"HAMD‘G’\KH

No 5604
Regadt 75.3-2028

on this day of

{/ Attested as Idehnﬂed_)

Lo

TARY mwmm]n

, 2024.

DEP ENT
Deputy Conservator of Forestd

Forest Department
\).T. Chandigarh
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5 A"!xure R-1

TN THE SUPREME cOURT OF TNDIA
CIVIL ORIGINAL JURTISDICTION
IN

WRIT PETITION (CIVIL) Mo. 202 OF 1995

IN THE MATTER QOF ;-

: titioner
. N. ..aavarman Thirumulkpad o bl Pq

V E R

w
[ =
w

' : nts
Union of India & Ors.  aaeas Responde

AFFIDAVIT

I, H.S. Sidhu, Divisional Forest Officer, Forest
Department, Chandigarh Administration, chandigarh, at
present in Delhi, do hereby solemnly declare and affirm on

oath as under :-

p B That I am the Divisional Forest Officer, Forest

Department of Chandigarh Administration, Chandigarh.

2. That in my'official capacity, 1 have .acquainted
myself with the record of the case. and have made myself

conv: *sant with the same. :

3. That this Hon'ble Court has issued certain

directions on 12.12.96.

4. That the Nnswering Respondent has complied with
‘a1l the directions made for Uhe Miswering Respondent

-




s

5. That in respect of Direction No.5, this Hon'ble

Court directed thal the State Government should constitute

an Expert Commitlee within one month. The said Committee

was constituted vide Order dated 14.1.97,

That vide Direction No.6, this Hon'ble Court has

directed the state Government to submit report to this

Hon'ble Court in respect of saw mills, within two months.

‘ It is submitted that a Committee was congstituted vide

‘ Notification dated 14.1.97. Soon thereafter, the Committee

‘ started its work. However, as the work involved many

verifications and collection of data, the report could not

be submitted within two months of the date of the Order and

in the process, there occurred a delay of about 10 days.

The Answering Respondent submits that the said delay may

kindly be condoned.

T That the Expert Committee to assess about the

forests, as directed wvide Direction No.7, has been

constituted within one month of the Order and the said

*iiection was complied with. Similarly, Directioq No. 9

! -

. also been complied with as a Committee to oversee the

compliance has been constituted vide Order dated 14.1.97.

The said Committee consisted of Shri S.K. Gathwal, I.A.sS.,

Secrelary, Environment 5 Farests, Chandigarh

Administration, and Shri H.S. Saohal, I.F. 8., Dy.

Conservator of Forests, and Chief Wild Life Warden,
L}
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. f the
chandigarh Administration, who 4is also the Head o

peparlment.

8. That in pursuance to other direction of the
Hon'ble Court, another Committee to oversee the compliance
| of the various directions issued by this Hon'ble Court, has
been constituted. The said Committee was constituted vide

Order dated 14.1.97, a photocopy of the said Notification

is annexed as ANNEXURE 'R-1".

—_—a o

.- i That another Committee was also constituted on

14.1.97 to assess;

(i) the sustainable capacity of the forests of

the State qua saw timber based industry;

(ii) the number of the existing saw mills

which can safely be sustained in the State;

(iii) the optimum distance from the forests gqua

that sState at which the saw mills should be

located,

Tue said Committee consisted of the Deponent ag Chairman,

Shri T.C. Sharma, Range Officer, Nepli, as Member-

Secretary; Shri R.K. Sharma, Deputy Ranger and Shri Karan

Singh, Forester, ag Members .

The Committee had meetings
9N various dates and has submitted g Report dated




|
|

$4:3
18.2.97. A photocopy of the said Report alongwith its

Annexures is annexed as ANNEXURE '‘R-2".

10. That the Answering Respondent constituted a

Committee vide Order dated 14.1.97 to :-

(i) identify areas which are "forests"
irrespective of whether they are notified,
recognised or classified under any law, and
irrespective of the ownership of the land of

such forests;

(ii) identify areas which were earlier forests

but stand degraded, denuded or cleared; and

(iii) identify areas covered by plantation trees
belonging to the Government and those

belonging to private persons.

31X That in pursuance to the aforesaid Notification,
the Committee consisting of the Deponent as Chairman, shri

H.5.. Kharb as Member-Secretary, Shri R.K. Sharma, Dy.
ARanger and Tehsildar (Revenue), g.%. chandigarh, as

members, took up the work of complying with the aforesaid

directions.

12, That the Committee has submitted its Repcrt dated
18.2.97. photocopy of the said Report alongwith its 5

Annexures 1is annexed as ANNEXURE 'R-3"',

36
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4 13. That I say that from the aforesaid, it is clear

that the Answering Respondent has complied with all the

directions issued by this Hon'ble Court on 12.12.96.

14. That the Deponent craves leave to produce the

LN
\qriginals of the aforesaid reports and Annexures at the

time of the hearing of the case.

2o \’\MJ/%A;—V]V)Wj_

pEPONENT .

I, the abovenamed peponent, do hereby verify that

the facts stated in this Affidavit are Erue to my
knowledge, no ‘part thereof 15 false- and nothing material

has been concealed therefrom. Rest of the contentions are

3 gubmissions based on legal advice. The Annexures annexed

with this Affidavit are correct and true photostat copies

of their respective originals.

verified at New Dellhi on this 22nd day of

pebr ary, 1997-

-

\AWM’;%{ )17

DEPONENT

"~
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‘ (Ji‘ﬁc&.()rder No. CFD‘I_V__ ] o -Dated, C}umdigarf\ t’hc____,_,,..li_: W hsgti: | 7 >

. carlier’ orzts but stand degraded, denuded or cleared and (i) identify arcas covered by
© gz =:ifation q‘ecs belonging to the Gowt, and those belonging to private persons:- ®

¢ U'E‘: s ’ ' °
" L e~ Sh{HS. Sidhu - "Chairman

2y Divisional Forest Officer, |
L Cha‘ndignr&-'@dmhistmﬁon. . |
'5 SO Sh:IH.S..,Khamb - Member Sccretary
Wl Sub Divisional Soil - ' -

e Co?sen}ation Officer. .

e ‘ - .S

d- 3, g\jRK. Sharma, = “Member 2

MR ; Ranger. _ .

g P " by ~ " . .

5 “A.. . Tehsildar (Revenuc) - Member

T ¥ ¢ URL Chandigarh. i E e ‘

s .. The Committee should subrmit its feport within twenty days issuing of this order.

."4.‘ s El . - Ly . v > . ¥
;7 | IR : e

. - 1 o o SK Gathwal. IAS,

. g i Seeretary (Bav. & Forests)
i . . - Chandigirh Administration,
p K, G ot ’ Chandigarh. % b -
Ty Vo ok gty S o

* . Inpursuance of dircctions of _ ? e
© . {Cril) No.{202 of 1995, the Advisor fo the Administrator, Chandigarh Administration I8
“ . "pleased to ¢onstitute an Expert Comumiice of the following to (i) identify arca$ which are
N mts"n%specﬁvc of whether they nro‘ﬁ’otiﬁed, recognised Or'claBSIﬁ.cd under any.lnw, and
esresp V!% of ‘the ownership of the land of such forest. (i) identify arcas which werc

s v | 38
L . Awerene &4
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—

| CHANDIGARH ADMINISTRATION
~.%" "FOREST DEPARTMENT

x

Hon'ble Supnime Court in Wril Pclilion

<.

"aopy is forwarded to'the all _gggc':'c,ihed for information & nece ry action.
$ . ¥ :

(g ; L o 81
i -
Deputy m& Forests, . g '.'

& " Chandigarh Administration, :
. andigarh.c . ¥
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_Oﬁice.O'rdexj;No. cFDi_ R . Dated,
R ’

"02 of 1995, the Advisor to the Administrator to
constitute: Comunittee-of the Tollowing 10 overs

Sh. S.K. Gathwal, IAS,
Secrclary (Env. & Forests)
Chnn‘di_garh Administration

Sh. H.S. Sohal, IFS, . -
, Deputy Conservator of Torests &

-status feport. in various Expert Committee const tuted for. Forest Deplt.

2. CHANDIGARH ADMINISTRATION
FOREST DEPARTMENT

-97

Chandigarh the__| 4~/

In pursuance of directions of Hon'ble S{pmmc Court in Writ Petition (Civil) No.

e the compliance “of these order

5 Chatrnun

.Mcmhcr

Chicf Wildlifc Warden, .
* Chandigarh Adnuinistration.

Endst:No. ¢35 — 3 -

o 2. All CommiticeMembers.

+» 3. All conccméa Staff Member.

$.K. Gathwal, IAS,
Seoretary (Env. & Forests)
Chandigarh Adminisiration
Chandigarh. z

Dated: (‘1'—'/"‘? 7

. .

W e
Dcpuly Conservator of F orests,
Chandigarh Administration,

C"”“”f?’k\\}g\? '
; , 2

Chandigarh '\dnumstralion is pleased fo

and file

.. A copyisforwarded to P.A. toSecy. (Env. & Forests) for the kind information |,
of the Secy. (Env. & Forests); Chandigarh.

.~




: subﬁ Report of Expert Committes to identify areas of Forest in

U.T. Chandigarh.

As per direction of Hon'ble Supreme Court of India in Writ

i aetition (Civil). . No, 202 of 1995, tha ‘Expert Committee of the
sollowing officers were constituted vide office Order No. CFD/1 dated
14,01.1997  to (i) identify areas which are forests irrespective of
whether they are rotified, recognized or claasified under ‘any law, and
. __ _iprespective 'of the ownership of the 1and of such forest. (i)
identify areas which were earlier forests but stand degraded denudad
or cleared and .(111) identify ‘areas covered by plantation frees
belonging to the Govt. and those 'balonging to private psrscns.

N,
}

YARE e | ,
sh. H.S:uSidhu - chairman

O 1
Fﬁgiﬁw' pDivisional’Forest Officer,

,

chandigarh ‘Administration

'Z.fQ Sh; H.S.jﬁbanﬁ' Member Secretary

4§ .sub. Divisional Soil

- WORS 2%

Conseryation Officer.
| yaklgn ot |

B0 ,éh.‘R.K;'Sharma \ Member
"W .'.); 'Py‘ Ranger‘. ! o . A .
4. ‘TéhéildérltﬁéVanue)'.‘ -~  Member

'UiT,, 'Chandigarh

" Meetings of the committee were held on various dates. Chandi?ﬁ’:
Administration has 8013.¢2 acre under forest. Gn  the other haﬁ:
Tehsildar ' (Reyenue) has given that the forest 1s spread over an Aaras

‘of 8349.35 acres vide his letter dated 11.02.97, Forest identifisd &

the Committee under various heading are given below:—

(1) Idéntifikéréas wh{thare‘forest irrespective of whether they are
notifieq,ngf4récognizedﬁ;“qr classified under any law, and

irrespective’of the ownership of 1and of such forest.

’ ff,“f"-fhelthen Punja§ Govt, acquired the area of various villaoc-
to .establish Chandiga h'as the Capital of Punjab . In the meeting ~~
Land Scape ¢ommittee held at tchandigarh on 3rd Sept., 1854, Divisio i

. —— “Forest ~ Officar, Ropar suggested tha land 1ying along right bank &

sukhna GChoé and along tha left bank © atiala-ki-Rao 1in Chandig=~’
where plantation ‘had been done by forest deptt., should be declared =:
reserve forest U/s 4 of the Land Preservation Act. The land scans
committee]apprdved the proposal. " Area along the right bank of
Sukhna Choe and aleng the left bank of patiala-ki- Rao and on t+o
other side bounded by the construction 1imits of Chandigarh Capital”
‘may, be declared as  reserve forests and necessary notification should
be - issued to'this effect. 1In pursuancé of this decision,” the <Chi=f
_Engineer, PWD (B&R) " Puniab, gave 'the:Khasra Nos, and the olan of the
entire  area’dcquired for the Capital Project which &l1so included the
copmeriiai: ard residential plots of “ipdividuals private oroperty &~
“déclare thie arna-as reserve forests, ‘ S

¢
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_The “then . Punjab Govt. notified 6724,19 acres of Capital
¢ Jland as /reserve forest vide notification No. BO14/FT(IV)
dated 3rd . Feb., 1961 U/s IFA, 1927. A copy 18 enclosed . at
~1. The then Punjab Govt. also dcquired hilly area of 6172.09
acres of = Sukhna lake catchment during 1961-62, 1962-63 and 1963-64
for carrying out soil conservation works to reduce the sflt inflow to
the lake. - in addition to this Forest Deptt. of erstwhile punjab Govt.
also  acquired 536.56 acres of land of various ‘villages alona Sukhna
choe during . 1963-64 to carry out soil conservation and other
improvemental’ works. Details of the forest area is enclosed at
Annuxure-IT.. . . During 1966 Punjab State was reorganized into three
_states | 1.e. - punjab, Haryana and U.T., ‘chandigarh. chandigarh
Administration iwere given 6708 acres of land out of 6724.14 acres of
1and . notified as reserve . forest. Hi11y'catchment area i.e. 6172.09
acrés.off1ahdfv68;‘w1th the Union as per sub 'section (5) of section 48
of punjab ‘ Réorganization Act, 1966, The chandigarh Administration
acquired. '279.87 " acres of land in 1990 along patiala-ki-Rao, 98.1
acres of land/in 1992-93 along Sukhna Choe and 30.73 acre hilly area
above . diversion . channel in.Nov.1996  for. afforestation purposes:
DGtaiJSZOfFVi11§g€ Wise forest area are given in Annexure -111

4
i

(YRR DL

; .r»,yUbﬁo,tSGB’Chéndiga?h city ( 1-30 gectors) was developed over
an area. nearly 6200 acres which was declared as reserve forest. t
: s are left infringes at various places around
the‘Cft¥30fiChbndigarh;?;Chandigarh City ‘has been developed over most

of the,reserve foﬁbbfvarda; As per Tehsi1dar(Revenua), u.T. chandigarh

has a forest area of 834(q.35 acres. A copy 1is anclosed at Annexure-IV.
. commissioner ~has - been

To  save the forest .from encroachment, Local
appointed by Tehsi1dar¢(Rernue) to demarcate the forest.

08 u'-:

present - <reserve forest

. : )
; ‘o, ,.In. newly ‘acquired area of Mani Majra, some of the
owners have challenged the -1and acquisition proceedings of 1982 in the
Hon'ble, High Court! . of Punjab & Haryana. Most of: them have 'been
dismissed. A few of ,them are admitted with following order:-
. » ) 3.};_,’3:’ g L3 R a5

land

“63355§§é55fon is.stayed"ad—interim“ : s

Sy LRI
e I

ks .’V‘I:l’l.’“ r B8
s P . Land-owners’
One_:gf; the owner/tenant hav
months)w.e.f. pec., 96. Steps-are bsing
OO ¥ L~ 3 A+

3 J : ) X A "y »
s #re 'making industries and developing their area.
e also installed Saw Mi11 during Tlast 2
taken to get the stay.vacated.

s

chandigarh Administration ‘has notified 7548.43 acres of
forest _under Section 4 of Indian Forest Act, 1927. ‘This area also
includes the Jleft over area infringes along the sukhna Choe & Lake
reserve foreste notified in-1961. Details of the forest are given
in Annexure -II. Committee has qdentified that 8013.92 acre is under

B forest,

i
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!

“1dentify ‘areas which we :
Sgi&&éd ee c1eqneg re earlier forests but stand degraded,

As (eferred in above paras Punjab Govt. notifiad 6724.19
acres of Capital Project area as reserve forest on 3.2.1961. At
present. some area of the reserve forest notified on 3,2.1961 are
laft infringes at various places around the City. city of Chandigarh
has been developed on most of the reserve forest area notifisd during
1961. From the above discussion it is evident that due to mistake all
the Capital Project area was declared as reserve forest on 3.2.18961
and * this notification was not implemented at all. Exact area of
reserve forest . of various villages 1ike Karoran, Khuda Jassu and
phanas -etc.. along patiala-ki-Rao adjoining to Nayagaon, Engg. college,
p.G.1, Punjsb University & Sac. 25 will’ be determined after
demarcation. of this area. An area of 214,59 acre of village Karoran
is in U.T. on:9.5,1991 Chand1garhvAdministracion jesued preliminary
notification of.7548.43 acre forest area U/s 4 of Indian Forest Act,
1927 (Annexure-1I). . But as mentioned earlier upto 1068, nearly 6200
acre . forest . area.was already cleared and developed into Cchandigarh

city. : However, after the enactment of Forest conservation Act 1980 no

: _.major~v1o1attpn has, taken place.

] $ s z Y - l.
(111) Identify areas covered by plantation trees pelonging to the

‘;Ggy;,'anpcthosewbe1onging to private persons. .

WRITY i) 7R
| b
\ {ifﬁﬂ\ﬂphﬁndisdfh Administration has planted various gpecies of
trees ‘on:::Govt. land situated in various saectors. 39 to 43, proposed
ra11wayf¢3ne~shdocing'range area acquired in 1984 for capital Project
and 107,29 acre area by P.G.I along patiala-ki-Rao as well as out side
the City ‘area i.e@u N:A.C, area of Manimajra & brick kiln area of
Mauli -Jagraon etc, — Location &4 'details of area are given in
Annexure=-V. Area covered by p1antation by pr 3
" identified ~nearly 16.88 acres in manimajra village. This plantation
has .beeniraised by the -farmers themsalves. Most of it is in compact

block. . Further, it '{s stated that ‘there is no such area in U. ey
chandigarh where plantation has been donae-by private persons in one or
more- acres in'a compact Block. fSo: the plantation raised by the

1farmers,a1ongVfieJd,bdqndaries and over an area of 2/3 Kanals have not
been taken' into account for this purpose.

TN s < .‘ &

e \ . 9 ; --; '.} ‘~ ,&‘ M ' J .
SR Rﬁ’L"/ }{1.';.&-\ " B ‘
(H.S. Sidhu) © (H.S. Kharb) (R.K. ~Sharma) '
Chairman " Member Secretary Mamber

42
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The 3rd February, 1961

.vz:-n-snnu, dated 28th Fanurary.
nalow As ragarved forest

pasy puniab Oovernment, pavelopment, Hiotiftcation Ho.
. 579-Hhareas by b !
Y ,ma/uuvuo:" of Puniab daclarad that (\ Maa propossd to constitute the ares pg-cﬂhﬂ
’ oy rnne

; e ©

11 of the Indtiaer
tha Forast qettlament of that area has now bean completed in accardance with Chapter
1

and .,Mrt

soroot Aoty 1927

. ' . the arnor of Puriaf
nerafors, i exgrcine of tha powers confarred by tha section 20 of the satd ACt d:” cnwd S v
; geciare ‘that the ares specified in the Scheduls bajow the Jimits of which are ne
&

. Ala, to DO rasarved !
rected on the ground and map fi11ad {n tha office of the Daputy Commisaloner, h::m;‘“m - tha preiets
date after the expiry of four vosks from the date of pubiication of this n | ‘

L
:..".a 1o
ailars) o7

trem the
.'”.::. and there after the said forest shall be deemad to ha a reserved forest .untH fu
ATN

) SOHBOULE .. 7 T o e e adasasse %
ciesmmmmmammmas i Dun i ek B s et place whers the
nistrict Tehmi)  Name of forest or land Area  Boundaries olan say be fnagerse
resorved N R in acres f P AL
: : .....---..----L-......--.4--------------------“"“‘“"‘"""""--" \
Hasesvsusene RS ansLesans e pens h . of 0.C. Amnats
Ambaln Kharar 1. Shahpur, H.B. No. 202 3578 Northi= The acquisition of it :p'-\:':):vutoﬂﬂ Fany
: 2. saini Majra, H.B. llo,203 229,58 Vine from trijunction pillar of orticer, Ropar Fol
“s. kanit Magra, NiB, Ho. 204 223.63 . - of village Dady HAJrS, safnt Hajra \ton; HopAT AR
¢ ‘shahinapurs W,/ W0, 1208 436729, (E.B. Wo. 203) and DRARRS afunnes uwu‘"‘ to Govt.
¥ s, Nehia Majra, HiB. tio, 208 318,17 % at the vad of patinla ki Rao ta the Secratary

. Trijunction pillar of village Kanjt Gaptal Project, che
‘ : g tajra. 8aini Malira and Dhanas, sarangpur

Khudn Jassu, Karroran and Khuda Alisher.

, Y
'
I !

il
6. Bajwari Xaram Chand, e
. _H.B.No.208, . X 166,20 Vast:- The acguiaition poundary 1ine passing thrgugh

75 Sagvard Bakhta,H.B.No.200 10.38  Khudn R1isher and Kana{] to the tri-junction piliar of v:
hfBaguara) H.B.Ho, 210 ' T118.64 - Kanatl, Katibur and Kaimbwala, situated in the bed of S

3 r rid .

3. Ratehgarn, H.B.Ho 211 0.4 _ Cho brancn and thera froa along the Wastern boundary of !
Cyo, Nher (. H.BL Wo. 212 0 T3.BAL Kadmbawala upto the right bank of Main Sukhna Cho and
a1, Rbgrki; M.B. Wo. 213 {70 'from along the eastern boundary of villages Ram Hagar, | !‘

. '-u'.'{;ltg-’ Nagar; H.B, o, 215 ' 485.86° t:bamirgarn. Datlhari Jattan and Hallo Hajra. v
< 0330 Kular, HLB. Wo. 207 . . 1,165,56 South and West:- The Requisition boundary Vina formed =3

Eastern and Horthern boudaries Halla Mayra, Jaipur l-ha.--'}'

y ' : and Bomrui), up to tha trijunction pillar of viliage. W

“sbala Khurd 14. Mamirgarh, H,B8. No, 21f  280.08 Kheri and numgnrﬁ and there from passing through vitay

.15, °Dhanas, H.B. llo.15 '20.07 Fatahgarh Kneri Bljulr'l.‘ Bajwara, Bakhta and Shahpur o€

. 18, \o:l\nhlr\_ J§:~tm,n.!.llb.211'21.11 trijunction pillar of village Shahpur Saint Majra C
17..-'Khudn Jasou H.B.No.; 351 ..20}".54 (H.8.1lo, 203)and Dadu Majra and there from tao the tr‘-
1800 Kiuda Alisher; W.8.Ho 354 93,81 - Junction pillar of villages, Dadu Majra, Saini Majra

1184 Kanst1, Hib.No. 354 " 13.07 . Dhanas aitutatsd in the bed of Patiala-ki-Rao.
: 200 °ka11 Bar, H.B.No, 214 . 884.45
1. Dathart Rajputan, 817.72 ; E
Wl to. 718 03 .
" '22. Wagas, H.B, Wo. 158 . 551,00
23, Xararan, H.8.No 352 232.38 ‘ ’
' 24, Gurdsspur H.8. No 221 209.80
: 8,724,138

rtnar ordars. . P

L

.
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FOREST IN CHANDIGARH AOMINISTRATION AS ON 01,10 ™97

Amnexura-11

(Araa in Acras) e

S.No Name of Forest Reserve Forest  Area acquired Other Area. acquired | Total Area Total ’
on Capital by Forest Forost by Forest ‘J/Farest Notiffed Forest
Praject area: Deptt, of " 'as on peptt.. of farea as U/s 4 of in poss-
in possession erstwhile 01: 11,1966~ Chd,< Admn. on 1.1.97 1FA, on ession of
of Forest Deptt. State of : (1990-1996) “as per Teh, 9.5.91 the Deptt,
Chd, Admn, ! * Punjab v "2 Revenue L
; (1962-64) : 3 (3+445¢6)
1 2 3 4 5 6 7 8 3
1. Hilly Forest z 6280.09 140.90 20.73 8451.72 842099 s4s1.72 =T
2. Lake Forest 122,68 - 138,20 -3 "260.88 260.88 280.28
3. Sukhna Chiz 30.3.22 428,56 136.78 98,12 964.68 886.56 , 95¢.63
Forest i T ei— - 26
1 -
4, Patials-ki-Rao $5.87 - -- 279.67 672.073 - 336 542
Forest. ——— E—— )
 Total 480,77 5708.65 415.88°  408.52 8349.35  7543.72 8013.22

* This has not been declared as reserve forest because demarcatfon fs st{ll to be done.:'
Tx This erea includaes shooting range area 43,73 acre and P,G.1 area nearly 292 acre.

Note:— 1769 Aa /)f_ @

(1) RKi{lly area of Kansa)l Village {s 2296,81 acre fnstead of 2155.81 acre as per Tehsildar Revenue
(2) 17,77 acre land of Village Karoran is given to Punjab State and 214.59 acre to U.T., Chandigarh at tha time of
- reorgenization. C

(2) An erea of 672,07 acre along Patiala-ki-Rao comprises of reserve forest, shooting range area ( 43,73 acre),
acquired area by Forest Deptt, (279.57 acre) and eérea acquired by P.G.I, Shooting range area and srea acquired by
P.G.I. has been counted ss plantstion trees on Govt, arsa (Annexure-V).

(4) Exact existing forest reserve along Patiala-ki-Rao of villages 11ke Karoran,thuda Jassu, Sahajadpur and Dhanas etc.
wi1l be determined after demarcation. Being Capital Project area there {s no recard of this area xith Revenue
Authority. It is under preparation.

(5) FKeimbwala area has been acquired in Nov., 96. Forest wi

be raised on it in the following year.

’

hestr, gyl SAV o S Ty
(4.8, Sidhu (H.5. Kharb) (R.K. Sharma) (H.R.Nagra)
Chafrman Hember Secretary Member Mamber
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Annexure-I11
FOREST AREA IN U.T., CHANDIGARH

i)  Sukhna ChO;""""“"“----—-—--—---------_------ffﬁff_ff-fﬁ

jgz Lake area ggg-gg Area notified U/s 4 of
111) Hilly area 84s0 1o © IFA, 1927 on 9.5.1991
iz Wi by Chd Admn. '
¢ 7548.43 ﬂ
f'SUKHNA CROB: " o« ¢ oo, :
[“Raipur Khurd (2 ;
32 !
2 Raipur Kalan (371% 71’33 .
V;L fahltna, (251) 53,46 ‘ ‘
/ 2 -Hallomajra (219) 235,02 3
| UETFEFTTRE}BU{;B' AT v
(218), (R.F. 61)
Vi 6 ¢ Dariya.(374) 20.14
1 ; *-n:;1m°3r§ §375) 177.13
S irgarh (216) 27.05 .y v
0 (RIFBY) ' : 8902 |
i IS --Manimajra : " 80,38 "
10, .. Dariya 11.74 98.12 Acquired in 1992
o . 4 : N L . < v ———— — (
11.,\LAKE AREA Toal s 8L T
1. Forest area between «122.68
.| _RocK garden & Lake '
T (R Fr 01),
2 Kaimbwala(355)Lake area 172.76
3 Sukétri (376) Lake Area 65.44 260.88.
4. Kaimbwala : 30.73 30.73 Acquired in Nov.,96
III. HILLY AREA . .
1 Suketri (376) ' 2452.07 2
2 para Khurani (390) 557.84
3 phamala (122) . 4 198.95
- Kuran Wala (105) 461.00
“8 Manakpur (104) 346.45
6 Kansal . 2296.68
7 Khuda Alisher _108.00 6420,99
IV PATIALA KI RAO I
1 Dhanas 127.27
2. . Sarangpur p (~123.90
3 “ Lahora, , 19.29
4 . 'Khuda Jassu g.21 279.67 - Acquired in 1990
5. Ex%stfng reserve 56,87 . 56,87 Exact left over
forest along Patiala-~ reserve -forest will |
" ki=Rao ‘ be datermined after
) demarcation.
8018.82 | LT o)
1""""»{ ke S e A
(H.8,, 81dnd) (H.S. Kharb) (R.K.  Sharma) (H.
Chairman: < Member Secretary 1 Member

LN {
4 }
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Chandigarh

according. to
May,~1991; 3w

hx
4

Area in Acre
\.Manimajra No. 375 Cast.sr
‘2.Dariya No. 374 37.88
3.Raipurkhurd No 232 77.85-—
4.Raipur Kalan No 371 o B 7 (e
5.Behlana No 231 53.46 —
8.Hallomajra No 219 ‘ 236.02
7.Dalheri Ray Purran No 218 274,17 —
8.Harmirgarh. No. 216 ; 27.05 —
(eity Area) A
'9.Suketri No 376 Hi1l Area . 2452.07 -
.10.Suketr1’Lake Area 65,44
11.Dara Khurani No. 390 557.84 «
12.Dhamala no. 122 198.95 _
“13.Khranwala No 105 461.00 .~
14.Manakpur No. 104 Kha 346.45 —
15.Kansal'No, 354 Hil] area 2296.68 -~
16.Khuda' A1isher No 353 108.00 -
17.Forest Aréa Between Rock
( Garden & Lake 122.68 .-
1B.Kaimbwaiq No. 355 103.49 -
19.Dhanas ' 181.70 .
20.Sarangpur 123.90 -
21.Khuda Jassu including s
P.G.I, University & Sec, 25 357.10.
8349.35
Khurn:?.Dﬁ::a1:?é;:n;l:§r‘?Q;o$;?aag:avggl:g:n ;ggif&&rds:kzt:;&e
:the'ppgjijation issued by Chandigarh Administration e

"
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Annexure-~1v

$d/— 11.02,1997
Tehsildar (Revenue)

"DETAILS OF FOREST AREA IN U.T., CHANDIGARH VILLAGE wisg

46
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be ANNEXURE-V
‘ A?EA COVERED BY PLANTATION TREES (GOVERNMENT & PRIVATE)
A-PLANTATION ON GOVERNMENT AREA
s.No Location Area (Acrea) Remarks
1. Proposed Rly line Chd. 9.88 popular eucalyptus
(Ind. Area,Chd) plagqntation etc.
2, Indira Colony. (NAC) 19.77 Mixed plantation.
3, Arboretum’ Sec. 26, Chd 12.36 Shivalik Hill species.
4. Chd Housing board land near 17.30 popular, Euoalypties
é Mauli Jagran & Drek.
wSeci 43, Chdf 5 81.54 gMixediplantationt
"ﬁvﬁs.é&uﬁgﬁfkgteétheﬂtﬂ 42,00 Popular plantation.
i "(Mohali side)
7 #4Sec 414 &142% (Mohalilside)” 15.82 shisham and Ambla.
g. Near (in front of 13.59 Amaltas,Tun, Shisham,
Rock side)’ Alestonia, Chalerasia.
49.40

10. Railway line 8.00 Km.
11. City Bird Sanctuary Sec.27 T
12. Shooting .range (.Dhanas )  43.73 ‘
13. P.G.I1.M.E.R, ‘Sec: 12, Chd* 107.29 - An area of 107.29 acre of
village Khuda Jassu was
' : S, acquired in 1985. P.G.I
' has constructed few buil-
dings but 1in this area.
But patches of forest
still exists.

DS
o s

e e ot

Total 419.

B-PRIVATE AREAS

Area (acres) Remarks

8.No Location
1. Manimajra (RIS 16.88 planted by farmers
: themselves.
: 7
-MA‘ ' L f ¢ A e
'hku “Aos ke 43447 il wan 57
(H.s. sidhu) (H.s, Kharb) (RoK.  sharma)  (H.R(Ndgra)
Member Member

Chairman Member Secretary
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S Y e L TN
’.tﬂﬂ‘c““ 111 g::..ouy No

2

,* biF sm!u LIAE)
d?‘? rxg. mg"‘n“ s‘har. ‘mh' ‘9. cm

-Sector 49,CH0, o

hawed Sau RMill.

Wod Vorks Sau

124 21
b1
S,

o], mé
B“h"h. CIB

-

Sectar Sp, CHO,

Sector 49,Ch0, . .
Sector 42,000,
Badhery U, T,CHD, ur.ut/cm.

993
Seotor 51,CHO,. .,/

Unumh-u cxrurcm ‘ -
‘U, T, CHD, 92{93/501’

Sector ‘9. Cm. -

Refluey Rosd,CHD, CIF/UT/92/ =
489

Re{lwey Road,CHD, CIF/UT/92 =

Rallvey Roed, CHO, CIF/UT/97/ =
60

Pipl fvala Toun CIF/UT/CHD/ =

Man {ms jra, CHO, 484
Panss Davi, CIF/UT/CHO/ -
Ro-d,nmh-jro. 77/138
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= Manine jre, 5221
Mansa Ooyi Rood c!r/m'/c"’/ -
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7
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o 3
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h.“.;sg1oh' e .- - @ e
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D
EPARTMENT OF FORESTS & WILDLIFE
CHANDIGARH ADMINISTRATION

Off: Paryavarg
n Bhawn I 198, Madhya Marg C
E-mall Address: nﬂulvtfqu[z"‘ f‘loor], oacw '108‘ hy‘ Tale Fax 2700284

No. ccv| gog pated: 1111614

ORDER
(Sanrakshan Evam

As per the provision under Rule 16 (1) of Van .
Samvardhan) Rules, 2023, the Adviser to the Administrator,
mittee’ consisting of

Chandigarh is pleased to constitute an ‘Expert com |
lanation of the expression

}he following members for the. purpose of exp Han
Govemnment record’ in subsection 1 of section 1A of Van (Sanraksna

Evam Samvardhan) Adhiniyam, 1980 [Earlier
(Conservation) Amendment Act 2023] with immediate effect:-

~Ghairman_

Bl o
UT | Member

1 Deputy Conservator of Forest (HQ), UT Chandigarh
2 Representative of Deputy Commissioner,
Chandigarh (Not below rank of 75, . —. oy
3 Representative of Estate Officer, UT Chandigarh Member
(Not below rank of AEO) |
cering Department, UT Member

4 Representative  of Engin :
Chandigarh (Not below rank of Superintending

Engineer)
5 Representative of Municipal Corporation, UT Chd. (Not Member
below rank of Joint Commissioner/ Superintending
Engineer)

Planning Department, UT | Member

6. Representative of Urban
Chandigarh (Not below rank of Sr. Architect/ Sr. Town
\

Planner)

2 The Term of Reference of the committee as per Rule 16 (1) of Van
(Sanrakshan Evam Samvardhan) Rules, 2023 shall be as under:

“for the purpose of explanation of the expression ‘Government
record’ in sub-section 1 of section 1A of Van (Sanrakshan
Evam Samvardhan) Adhiniyam, 1980 committee shall prepare
a consolidated record of such lands, including the forest like
areas, unclassed forest lands or community forest lands on
which the provisions of the Adhiniyam shall be applicable”

i
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In this regard the committee shall ensure compliance of all the directions
of Hon'ble Supreme Court Order dated 19th Feb, 2024 in WP(C) N
116412023 in matter of Shri Ashok Kumar vs. Union of India.

In case required, for the purpose of collection of relevant information /
data expert committee may visit, invite / approach any 90"9""""5’”t
department authority, local body, community or: council recognized b
the Union Territory Administration.

5. The expert committee shall submit ts report by 21st Oct, 2024.

Dated: 8" October, 2024 (Mandip Singh Brar), IAS
Secretary (Forest)
Chandigarh Administration
Endst. No. Ch?’\\-\\\ \\(LS% i \‘\?-38 Dated: .| \\ \0 '1-\4\ .
A copy is forwarded to all the members of the committee for kind
information & necessary action please. Q
—_'______,_. | et
Chief Conservator of Forests &
5) : Nodal Officer (FCA)
4_ Chandigarh Administrationy-
Endst. NO. @a@\'ﬁ—u\\‘-\lﬁ‘\ 2 \‘\L“\ Dated: V1 \ l 0"_‘1

A copy is forwarded for kind information please:-

1. PS to Worthy Advisor to the Administrator, UT Chandigarh.
2 PA to Secretary (Forest), Chandigarh Administration.
3. The Chief Conservator of Forests/ HoD, Chandigarh Administration.

G

Chief Conservator of Forests &
- Nodal Officer (FCA)
/C, Chandigarh Administration

e
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SERVICE in OA NO.641 OF 2024 NEW ITEM TITTLED "CHUNK OF INDIA'S FOREST MISSING

From Shubham Bhalla <shubhambhalla@hotmail.com>
Date Sat 11/9/2024 1:22 PM
To  Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in>

0 1 attachment (3 MB)
Affidavit in OA no. 641 of 2024.pdf;

SIR
Please find attached with this email a copy of shor affidavit in above caption matter

Regards

SHUBHAM BHALLA
Advocate-on-Record

OFFICE : D-52, BASEMENT, PANCHSHEEL ENCLAVE,
NEW DELHI- 110017

CHAMBER: CH. NO. 206, C.K. DAPTHARY CHAMBERS,
SUPREME COURT OF INDIA, NEW DELHI - 110001.

Phone no. - 011-41064945
Mob: 9654427273



